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; 'III-I'Incha as. follows

- - 1 (1) Th1s Act may be called the Delhl Mumclpal Corporatron (Amendn
g fment) Act 1983 el e : , o _

']HE DELHI MUNICIPAL GORPORATION (AMENDMLN T)
o AGT 1983 :
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g ) An Act further to amend the Delh1 Mumcrpal Gorporatron Act 1957 FRAR

"B it enacted by Parhament 1n the Thlrty-fourth Year of the Repubhc of R

e N
1

(2) It shall be deemed to have come mto force on the 2nd day of
'January, 1983 _ e -

2 In the Delh1 Mun1c1pa1 Corporatron Act 1957 (heremafter referred te ‘as

'_':_'the principal . Act), after section. 5 : the followmg sectlon shall be 1nserted e W
‘ ' ~ section -

u “SA Notwrthsta,ndmg anythmg contamed 1n sect1on 3 or- sectlen
5, until, the relevant ‘figurés for the first. census taken after the year 2000
have been xpubhshed 1t shall not be necessary,

(a) to alter the- numbe1 of councrllors and '-the ' .number “of -
councﬂlors to. be reserved for- the  ‘meémbers of - the Scheduled * -
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" as'to del- :
.:. itation, © -

et_c.

" 'Castes_ as’ deterimiied. under sectlon 3 on the basis of the populatlon

- ,.»'Aof Delhl as ascertamed at the 1971 census, OF -

o Ab) to alter the number of wards or the extent of any L
ward and determined under sect10n 5 on the basis of the popula-_ s

4_"t1on of Delh1 as ascertarned at the 1971 census

L and for ‘this puipose; thet reference i sub section . (6) of secuon 3 to eaeh’:“ -
- census and the- feferences to: populat1on in that -sub- sectron and in subs |
" section (1) of seetion, 5- shall” be- construed, respectwely, as 1eferences to, Co

.' -the 1971 census and to the populatron as ascer tained at the 1971 census:’

3 (1) The Delhr Mun1crpal Corporauon (Amendment) Ordmance 1983 ,-

1s hereby repealed

L (2) Notw1thstand1 such repeal anythlng done or: any act1on taken under

Repeal

and
- ‘saving. .

the pmnc1pal Act ‘as amended by the said Ordinance, ‘shall be déered. to have -

been done or taken under the prmmpal Act as: amended by tlns ACt




